FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CYPET TECHNOLOGIES INDIA

PVT. LTD.
RELEVANT PARTICULARS
1. | Name of corporate debtor Cypet Technologies India
Pvt. Ltd.
2. | Date of incorporation of corporate debtor 13/12/2016
3. | Authority wunder which corporate debtor is | Register of Companies,
incorporated / registered Ahmedabad
4. | Corporate Identity No. / Limited Liability | U29100GJ2016FTC094683
Identification No. of corporate debtor
5. | Address of the registered office and principal office (if | Reg. Office: 34-A, Akshar
any) of corporate debtor Industrial Park, Opp. Zydus
Cadila, Sarkhej Bavla
Highway,Changodar,
Ahmedabad, Sanand, Gujarat,
India, 382213
6. | Insolvency commencement date in respect of | 10/09/2025
corporate debtor
7. | Estimated date of closure of insolvency resolution | 09/03/2026
process
8. | Name and registration number of the insolvency | Mr. Mukesh Laddha
professional acting as interim resolution professional | IBBI/IPA-001/IP-P-02712/2022-
2023/14155
9. | Address and e-mail of the interim resolution | Office no-311, 3rd floor, Pratik
professional, as registered with the Board Mall, Koba-Gandhinagar
Highway, Near Swaminaryan
dham, Gandhinagar, Gujarat
,382421.
mukeshladdha@rediffmail.com
10. | Address and e-mail to be used for correspondence with | Office no-311, 3rd floor, Pratik
the interim resolution professional Mall, Koba-Gandhinagar
Highway, Near Swaminaryan
dham, Gandhinagar, Gujarat
,382421.
cirp.ctipl @ gmail.com
11. | Last date for submission of claims 24/09/2025
12. | Classes of creditors, if any, under clause (b) of sub- | N/A
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act as | N/A
Authorised Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and N/A

(b) Details of authorized representatives
are available at:




Notice is hereby given that the National Company Law Tribunal, Ahmedabad has ordered the
commencement of a corporate insolvency resolution process of the Cypet Technologies India
Pvt. Ltd. on 10/09/2025.

The creditors of Cypet Technologies India Pvt. Ltd., are hereby called upon to submit their
claims with proof on or before 24/09/2025. to the interim resolution professional at the address

mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Mr. Mukesh Laddha
Interim Resolution Professional

Reg. No. IBBI/IPA-001/1P-P-02712/2022-2023/14155

AFA No. AA1/14155/02/311225/107354 valid up to 31/12/2025

Date: 12/09/2025
Place: Ahmedabad
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FINANCIAL EXPRESS

INDUSIND BANK LIMITED

Registered Office: 2401, Gen. Thimmayya Road [Cantonment), Pune-411 001
Consumer Finance Division: New No.34,G.N Chetty Road, T.Nagar, Chennai-60017
State office; Indusind Bank, 3rd Floor, Business Emypire-5, 175 Jagnath Plok Corner,
Yagnik Road, Opp RKC Collage, Rajkot-360001

POSSESSION NOTICE

(Under Rule 8(1) of Security Interest (Enforcement) Rules, 2002 )
Whameas {he undarsigned befng the Authorizad officer of Wis Irdusind Bank Lid undar the
securilization and Reconstnacion of Fnancil Assels and Enforcemanl of Saturly Infarest AL,
202 (Fergmaler the said Acty and i coicise of (he Powers-confemed ancer Sechion13012) nead
with Rule 9 of the Sacunly Ingreres! {Endorcement) Rules, 2002 (hersrafler e sd Rules) has
issued demand notice fo the below mentioned Borower!Guaraniors fo repay the amount with
Bldays framthedate of fecedpd of The gad nolice
The bamowans) having failed to repay the said amount with furher interest within the said periad
niodce i hereby given 1o the Bormowees in partizular and to tha public ingznersl fhat the undarsigned
has faken symboic possession of te propary describad herein Gelow in axancise of powears
canfamed on him undar Sacton 13(4) of the said Act read with Rule B of the said Rules on this daie
memlioned against tha name of the Barowers' Guaranbors Any dealings wilh the said properties shal
be:subject o tha priar charge of W Indusind Bank Lid.. for the amounts menlianed againsl the
borrcwens andl inciderdal axpenses cosl, changas and mleras] herson. Tha birmoeees allanlion =
ivied b Provisions of Sub-SechondBlal Sec 13 ol ihe AcL in respact of tha B avaiatbie fo redesn
I Secured askels

8. Wame of Borrowes [Guarantor, Demand Outstanding
He Lean Agreement No Watica Date Ampunt
Possession Date

1. | Bomawar: Mr/Mrs/Ms. ABDULEHA SHEIRH, 06, 06,2023 Rs. 1258282 92 | Twirha
Clo. MAHMADEHAL Posseasion Lakh Twenty Eighi
Co-Borrower (s} : Mr/Mes. s REHARABER Dt Thiopsand Taa Hundred
SHEIKH, Clo, VAL MAHMAMAD vapoa0es | Forty Two Rupees And
Agreament Mo: GJJ05114M Dated by Minety Two Paisa Oyl
i | agon 2002 W23

Descripilan af the property = A ihe plece and parcal of land and bulding in residantial constnuged
prcgerty af Plol b, 146, admedesunng arcand amea 60050 mins,, and congiruchion anes 1516 5]
mirs. stuabed atb Resenue Sunvay Mo S84 Faiki - 1, &2 inown "Nawar Park”™ Mows: Jamnagar, Ta
And Dish: Jammagar, Dist And Sub District: Jammagar, boundad &= undar: Morth: Leand of Plot
Mo 145; South: Land of Plat Mo, 147; East Land of Plal Mo, 164 Weslk T.50 mnts. Wids Road;
tagether with buldng constructed aver the s site akng with fumilure, fadues and appurenance
ieraln

2 Borrower: My Chandsesh Maganlal Jashi 01082024 | R3.11.18, 751,36/ [Rups=es
Co-Borrower (5] - Ms.Joshi Jignashaben [—p oerme| Eleven Lakh Eighteen
W0 Chandreshbha Date Thousand Savan Hundred Fifty
Agreement No: GLIOS1 548 Dated 1000207 | Oneand Thity Six Pasa Only)
03.08.2022 i asand1.07.2024

Description of the proparty : Al that piece and pareal of land building silualed In Jamnagar Ciby
within the kmits of Jamragar Muniapal Corperation, onginaky the land bearmg B 5. ho, B4, of
Vibbapar Village admeasurng 2377000 Sq.MeE was converted inta nan agricatiueal 1 8119
residerifial plots by ha approval Jamnagar Municipal Comparation- and Coliaciar, Jamragar kran as
“Badiva Park”. Out of thesa plats of Aaditys Park plot o, 32 wes sub plotied and divided into 2 sub
piots, St plod reo, 2201 and 2202 fy the andar of Jamnagar Municipal Carporation Qutaf this sub plots
Subpled na, 2H2 sdmeasuring plol area 349,76 Sg. Mr. Bearing Cy Survey no. 21477252 ni gheel
nd. 182 of wond no. 19, Shisam Tower - B Rasdantial Apadmend have Coeslrucled on the caplian
proparty with the approval of Jamnagar Munizpal Corporation. Flat no. 204 of Shyam Tower - (I

Ramnagar Branch : Shraerang Magar Sociaty,
Planpore Patia, Surat - JA5009, Gujarat.

# ifm

Bank of Baroda | g-mail : doramsimbankolbaroda.co.in

APPENDIX IV [Ses rule B(1])] POSSESSION NOTICE iFor immovabbe Property|

Whareas, The undersignad being the Authonzad Oficar of the Bank of Baroda undes
the Secutisabon and Reconstruction of Fmancial Assets amd Erlorcoment ol Security
Irnberest Act, 200 54 of 2002} and in axercise of powers confarred under Section 13(12)
read with rule ¥ of the Securnity Interest (Enforcement] Rules, 2002 izsued a Damand Motice
dated 16.05.2025 calling upon the borower Mr. Sanjaybhai Ranchhodbhai Goyani
{Barrawer|, Mrs. Liliben Ranchhodbhai Goyani [Co-Borrower), Mr Jaysukh
Ranchhodishai Goyani [Co-Borrower]), Mr. Maheshbhai Ranchhodbhei Goyani {Co-
Borroweer] to rapay the amaount mentioned in tha natice being A=, 10,11,488.37 as on
15.05.2025 + on appbied interest there on + Legal Boother Expenses ete. within 60 days
from the date of receant of the sasd notice

The Baorowers having failed to repay the amount, notice = herehy given to the
Barrawers and the public m general that the endersigned has taken Symbolic Possession
of the proparty descaibed erein below in exercise of powers conferred on Iem under sib
section (4} of sectron 13 of Act read with nds 8 af the Secuanty terest (Enforcemant] Rides,
2002 gn this the 08th day of September of the year 2025,

Thir Bosrowar in particular and te public in gemeral is hareby caubaned not o deal
with the property and any dealings wath the property wall be subgact o the chamge of Bank
of Baroda. Ramanagar Branch for an amount of Rs. 10,17, 498.37 as on 15052025 < un
appéead inferast thare an + Legal b ather Expanses alc

The Borrowver's sttention s invited (o provisions of sub-secticn (8) of section 13 of the
fct, inrespact of time available, ta redeem the secured assats,

DESCRIPTION OF THE IMMOVAEBLE PROPERTY

Allthat Piece and Parcel of the Property bearing Flat Mo, 204, Adm, about 60,65 Sg, meters
on the 2nd Floar of “Busding Ma. B-2" of “Shn Gadhpur Township® awnad by Shi Gadhpur
Towwnship (Varachha) Co. Op. Housing Society Lid., situated on tha Land bearing B.5; Mo 58,
60,63 & 72, Block ko, 70 (01d Block No, 60} and RS ho. 5, Black Mo, 71 (08 Block Na, 61)
of Village - Pasodra, Tal, ; Kamirej, Dist. Surat, aleng with the undivided propartianate share in
undernaath land. Beloning 1o Mrs. Liliken Ranchhodbhei Goyeni. Bounded by - Morth :
Building No. B-1, South ; Passage and 2071, East: Building No. B-2, West: Society Aoad,

Date : 09092025, Place : Surat Sd, Authorised Officer, Bank of Baroda

Ramnagar Bramch : Shrearang Nagar Sociely,
Planpane Patia, Sural - 3950049, Gujaral

do 3w

Bank of Baroda | E-mail : dbramn:ihenkoébarada.coin

APPENDIXE W [Zee e 311 POSSESSION MOTICE iFor lmmevable Property)

Whereas, The undarsigned being the Autharized 0dfecer of the Bank of Barada inder
the Securitisation and Reconstnaction of Financial Assats and Eaforcement of Security
Interest Act, 2002 {54 of F102} and in exercesa of powars confested under Saction 13[(12)
read with rube 3 of the Security Inberest [Enforcement) Rules, 2002 issued a Demand Nolice
dated 16.05.2025 calling upon the bormaveer M, Hajabhai Vamabhai Sansala
[Barrower), Mrs, Gopi Hajahhai Sanzala |Co-Bormoswer) to rapay the amount mentioned
m the nobce baing Rs. 17,62,035.44 as on 15052025 + un applied nterest thena an +
Legal & ather Expanses ete, within 60 days fram the dafe of recept of the sad notice

The Barrowers hawing failed to repay the smount, natice is hereby given (o tha
Boorowwers and the public in general that the underssgnad has taken Symbaolic Possession
af the progerty described herein below in exercise of powers conlemed on him under sub-
section (4] of section 13of &gt read with rule & of the Security Inferest {(Enforcament) Aules,
2002 on this tha 0%th day of September of the year 2025,

The Baorroweer in parissufar ond the pubbs n genera 15 hereby cautioned not to deal
wilh the ropesty amd any deabings with (e popery will be subject ta the charge of Bank
of Barmla, Ramanagar Brameh for an smaunt of Re. 17,62,035.44 250 15,06 2025 + un
applied mterest thess on < Legal & other Expenses eta,

The Borroweer's attention s insited to provisions of sub-secton (B of section 13 of the
At inrespect of teme avadable, to redeam the secured azsets

DESCRIPTION OF THE IMMOVABLE PROPERTY

All ight title and nterest in Property beanng Flat Mo, H903, Carpet area admaasuning
61080 sy.Hs equivalent 1o 56.73 sq. mis and built up ares admessuring 659.14 5q. Hs
gounvabent Lo 61,24 sg.mirs on $th Floos togeiher with undwided proportionate share in
imderneath land sdmeasuring 1531 Sqmirs of "H* Building at site and [ag per plan
Building Me, *C% af "White Stane-Part-1°, censtrected on the land bearing Black No. 1379
(Res, 5. Mo, 13681, edmaasuring 21047.00 Sq.mifrs Town Planning Schemea Ma. 36
(Warigw}, Final Plat No, 57, admeasuring 1368400 Sg.mirs of Willage - Yariew, City - Suras,
Suh Dist. Adajan, Dist. Surat. Befaning ta M=, Gops Hagabhai Sansla. Boonded by ;- Morth
:aociety Road, South : Building Mo. C, East : Society Rosd, West : Bulding Mo, G.

Date : 09.09.2025, Place : Surat Authoried Officer, Bank of E-amd;

Rampagar Branch : Shreerang Neger Society,
Planpore Patia, Surat - 195009, Gujarat.
E-mail : dbramniz2bankalbarods.co,in

APPENDIX IV [See rule B01]] POSSESSION MOTICE (For immovablo Property|

Whargas, The undarsigned being the Authorzed Officer of the Bank of Baroda
under tha Securitisation and Raconstruction of Financial Assats and Enfarcement of
Security Interest Act, 2002 (54 of 2002) and m exercise of powers confermed under
Sectian 13012} read with rule 3 of the Security Interast |Enfarcamant | Rules, 2002 issued
& Demend Motice deted 16.05,2025 calling upen the horrpvesr My, Jitendra Pratap Sen
{Borrower), Mrs. Vandna Sen (Co-Borrower) to repay the amaunt mantioned in the
notice besng R, 19.92,922.68 as on 15052025 + un applied inferest there on + Legal
& ather Expenses ete. within 60 days from the dete of receipt of the said notice

The Borroseers having faded 1o repay the amaunt, notice is hereby given to the
Borrawers and the public in general that the wndersigned has taken Symbolic
Possession of the praperty described hesain below in exercese of poewers confermad on
him under sib-section (4] of section 13 of Act read with rule B of the Secunty Interest
(Enforcement) Rubas, 2002 on this tha 089th day of September of the year 2025,

The Borrawear in particifar and the publsc ingenaral s heraby cautioned not to deal
wiith the property and any dealings with the property wall be subject to the charge of
Bank of Baroda, Ramanagar Branch for an smourt of Rs, 199292268 as on
15,05,2025 + un appfad interest thera an + Lagal & other Expenses sic,

The Borsowear's attention is myuited to provisions of sub-section {8) of saction 13 of
the Act, inrespect of ime svailabie, to redesm the secured assats

DESCRIPTION OF THE IMMOVAELE PROPERTY

Al rights titke and interest inas per site Plot Mo, 16, admeasurning 73.32 So.mirs, (&8 par
Passing plan Plot Mo, 16, admeasuring 7272 sganirs) tagether with Ground Floar
construction theseon admeasimng 72 .95 5q.mirs, tegether with individed proporticnate
share i Road & COP, Totsl admeasuring 44.39 Sg.umirs. properly Known as
"Rameshwaram Park” situated on the Land beanng Block Mo, 12557 After K.J.P New
Block Mo, 125/E1-16 of Village - Asnabad, Sab District : Dlpad, Destrct : Susal, Belonaig
ta Mr. Jitendra Pratap Sen and Mrs, Vandna Sen. Bounded by ;- North : Plat No. 15,
South : Society Road, East: Plot No. 17, West : Society Road, S

Date : 09.09.2025, Place : Surat Authorizsed Officer, Bank of Baroda

e 3T
Bank of Baroda

PARK BRTS,RAJKOT-360007

said notice.

3 of the Rules made there under.

Column [D] along with interest and other charges.

including all costs, charges and expenses before notification of sale.

M/S MINTIFI FINSERVE PRIVATE LIMITED

Reg. Office: Times Square, Unit No. 3B, 2nd Floor, Opp. Mittal Industries Estate, Andheri-Kurla Road, Marol Naka, Andheri
— East, Mumbai — 400059 / Branch Office: OFF NO'S 1324, THE SPIRE 2, SHITAL PARK, 150 FEET RING ROAD,NEAR

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s Mintifi Finserve Private Limited ,under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in exercise of
powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand
notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified in Column [C] to
repay the outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of receipt of the 1.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that
the undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the
respective dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E]
below and any such dealings will be subject to the charge of M/s Mintifi Finserve Private Limited for an amount mentioned in

Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured asset by payment of the entire outstanding

@M@rw

Bank of Baroda

Limbayat Branch = Plot Mo, 43, 44 & 45, Suhhash Mages, Limbayat, Surat, Gugarat- 304210
Phone Mo, 0261-2279700, E-mail : Bmsur@ bankotbsroda.com

DEMAND NOTICE (Under Sub-Section (2] of Section 13 of the SARFAES] Act, 2002)

To, Mr. Parvin Hemshankar Purohit (Borrower] & Mrs. Goetaben Pravinbhai Purohit {Co-Borrower)
Address: Flai Mo, F-503, Mangalam Park, Opp. &mbika Residency, B'h. Darshan School, Deladva, Dmdoli, Udbma Swat, Gujarat-394210
Property Address : Flal Mo, E1202, Ambika Hesen, Near Royal Btar Township, Ambika Road, Dedali Surat, Gujarst - 384310,

htr. Dachrathbhai Hemshanaker Purohit (Guaramtor)

Address : Plot Ma. 174, Mansarovar Socigty, M. Shree Residency, Godadara, Susat, Gujarat - 385010

Date - 28.08. 2025

Dear Sir's,

Suh.: Modica under sechon 1302} of the Securitsation and Reconstriscton of Financial Assats and Enforcament of Security Inferest Act,
2002, herainafier called "The Act”™ A'c WM. Parin Hemshankar Purohit (Borrowwer} & Mrs. Gestaben Pravinbhai Purohit | Go-Borrower|
Ref ; Credit facilities with our Bank of Baroda, Limbayat Branch, Surat,

We refer 1o our Letter Dated : 21,412/2017 conveying sancticn of various credit facilities and tha terms of sanction. Pursuant to the
abaye sanction you have availed and started ubiksmg tha cradit lacilies alter providing security for the sama, as heremadter stated. The
present autstandmg invanous loan/credit facilily acoeums and the securily inberesis created for such liabiliy see as under;

Type of Facsty Lirmet

Rates of nteres|

/s a5 on 19082025 (inclusns of intarest up to 17.08. 2025

Rs. Z3,00,000/-

Housing Losn

8.00%

Rs. 22.31,168.34 + unapplied interest therean + Legal & Other Charges

Security Agreement with briefl Description of Securities 2= All rghts fitle and interest in Flat Ba, 1204, Seper built up admeasuring
1176.0:05 Sq:ft= and is built up area sdmeasuring 1058.00 Sq. fts e 98.28 Sg.mtrs on 12th Foor together wath uindividad proportionata
sheary in undermeath land of "E° Building of *Ambika Hevan® constructed on the kand buanng Block Mo, 116 {Rev. 5. No. 28), admaasuning
19334 00 Sgomites., TP Schesmne No. 6% (Godadara-Dsndali), Osigisal Flat No, 104 and Firal Flat Ne, 104, sdmeasunng 125961 00 Sg. mirs of
Yillage - Dindali, Sub District - Surat City, Dist, Surat. Propertyin the Name of Mrs. Gestaban Pravinbhai Purchit, Bownded by ;- Morth : Land
of Edock Mo, 114, East : Land of Block No. 115, South : Adj, T.F. Road, West ; Land of Block No. 117

Jamnagar Muricipal Comparation Have Sanclaned Tha Lay-Oul Plan dad Brddisd L iria- 770 Plals,
fnd Colleclor Jamnags Have Comvariad The Whode Agricullural Land Inbo Man Agricuthursl
Muhtipurpose Usad Land Known As * Anmaol Pary -B° Out OF These Plots, Sub Plol Na, 80
Admeasuring Plot Area 60 00 Sq. Mir Bounded As Undes, East By: Piot No. B9 Situsied, West By,
750 Mirs. Wide Road ks Stuated, North By Piol Na. 8115 Slualed South By PiolNa, 7915 Stualed

4. | Barrowar: MR, AERAMBHAL S HALA 24012025 | R5.13.65 679,14/« (Rupees
50 ANVAREHA Thirtean lakh sixty-five
. Possession
Co-Barrowar (8] : MRS HALS SLIRATYA, Date lropsand s Aendred and
WD AR AMEHA 1.0aanes | Sevenly-nine and fourteen
Agreement No: GJJOSI3IM Dated T palse Oriy) ason 24,00 2025
24.07.2021

Description of the-property : Constnucled Residential Proparty of Sub Plod Mo, 1418 Admeasuring
5278 SgMirs. OF Land Baaring R.5.Ho, 33/2/P=iki 2 Of village Dhinchada, Which Was Canverted
e Mor-Agricuftural Resdential Plots by the Order of Jammagar Area Denelopment Alshoriy and
Golechor Jamragar Baown A3 “Pushpak Park-", Localed o Villsge Dhnchaca, Tal and Qisd
Jamnagar.;. Boundad as Undar, E&=t By: 7.50MIrs. Wide Rioad & Siluatad, West By Plal Moo 23 And
24 Are Situated, Marth By: Sub Plot Mo, 1417t Situated, Sauth By: Sub PlotNe. 14018 k= Stuated

e e

5di- (Autharized Officer]
Place; Gujarat For indugind Bank Limited,

TATA CAPITAL LIMITED

Tower A, 111h Flaor, Peninsula Business Park, Ganpaltrao Kadam
Marg, Lower Parel, Mumbai, Maharashira-$00013.
TATA Branch Address: Difice No 5071, 502, 503, 504, 5th Floor,
Reegus Business Cenfra, New Cily Light Road, Sural - 395007,
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule B{&) R'W Rule 9{1) of the Securily Interest (Enforcement} Rules 2002}

o

E-Auction Sale Nofice for Sale of Immovable Assets under the Securitisation and
Reconstructionof Financial Assels and Enlorcementof Security Interest Acl, 2002 read

withprovisoloRule8(6) r/'wRule9(1) ol theSecurityinterest (Enforcement) Rules, 2002.
A ;M. BHA B I DAY
This i5 b inform that Tata Capital L, (TCL) i5 & non-banking finance company - and
incorporated weder the provisions of the Companies Act, 1956 and having s registared
office at Peninsula Buskness Park, Tower A, 11%h Floor, Ganpatrac Kadam Marg,
Lower Parel, Murnbai- 400013 and a branch office amongst other places at Gujarat
("Branch”). That vide Orders dated 24.11.2023, the National Company Law Tribunal
(NCLT} Mumbai has duly sanctioned the Schems of Arrangement between Tata Capital
Financial Services Limited ("TCFEL) and Tata Cleantech Capital Limited ("TCCL)
a5 fransferors and Tala Capital Limited ("TCL) as fransferes under the provisions
of sectons 230 to 232 read with Section 86 and othar applicable provisions of ihe
Companigs Act, 2013 (“said Schema”™). ntarms thereof, TCFSL and TCCL (Transtesor
Companies) along with #5 undertaking have merged with TCL, a5 a going concarn,
fogether with all the properties, assels, rights, benafits, inerest, duties, obligations,
liabilfles, contracts, agreamants, securities elc. w.el. 09.01.2024, In pursuance of
the said Order and the Scheme, all-the Baclity docurments executad by TCFSL and all
putstznding in respect thereof stood transferred 1o Applicant Company and thus the
TCL Iz entitied 1o claim the same from the [BorrowersCo-Bomowers] in terms thareof,
Wotice is hereby given 1o the public in general and in particular to the below Bormower
(o= Borrower that the bebow described immovable properfy mortgaged to Tata Gapital
Limited (Secwured Creditor/TCL), the Possession of which has besn iaken by the
Authonsed Officer of Tata Capital Uimited (Secured Creditor), will be sold on 09th Day
of Oclober, 2025 “As is where is basis” & "As is what is and whatever there is &
without recourse bagis”.
Whereas the sale of secured asset i 10 be made to racover the secured debt and
whereas there was due of a sum of As. 65,42 280 - (Rupees Sixty Five Lakh(s)
Forty Two Thousand Twa Hundred Eighly Only) due as on 03-5ep-2025 vide Loan
Account bearing Mo. 6BB1662 from Borrowers & Co-Borrowers/Guaraniors, i.e. (1)
Mr. Bharatbhal Bhagvanjibhal Dav; (2) Mrs. Devkoben Bharatbhal Dav, all having
address at Malandas Society, Street No. 5, Opp. Bringa House, Kotecha Chowk, Kalwad
Foad, Rajkot. Gujarat = 260002; Also Having Address at: Sidoharth Compl-1. Mear BS
Amidhara Apartment, SH-1, University Road, Rajkol, Gujarat = 3600405, Atso Having
Address ak: Office No. 1, 2nd Floor, Morbi Plaza., Inside Nehru gatz, Morbd, Gujarat
- JB3641.
Mobice is bereby given that, in the abisenca of any postponement’ discontineance of the
sale, the said property shall be sold by E- Adction &1 2,00 PM. on the said 09th Day of
Oclaber, 2025 by TGL., having #s branch oflice al Oftice No 501, 502, 503, 504, 5th
Floar, Reegus Businass Cenlre, Mew City Light Road, Sural - 395007.
The sealed E- Awction for the purchase of the property along with EMD Demang Dralt
shall be received by the Authorized Officer of the TATA CAPITAL LIMITED till 5.00 PM.
pn the said 08th Day of Dctober, 2025,

Type of
Earnest
L Passessio
Description of Secured Assels mﬁml}u:r Pfi:e“;;:.]- EM}
Physical
Office Mo, 1 on the second floor of Morbi Rs. Hs.
Plaza lying and being on iotal land 21.27.600/- | 212,750/-
admeasuring 131782 Sq. Mirs. ol Morbi (Rupees (Rupees
City Survey Ward No, 1, City Survey No. Twenly One T
121 10 129, 137, 141 fo 143, 1891 fo 1806, Lakhis) Lakh{s}
1900, 1901 to 1904, Morbi Gujarat. Oifice| Physical Twenly Twehne
No. 1 admeasuring 1426 Sq. Mirs ie. SEVEN Thousand
1535 Sq. Feel. Boundaries of Office No. Thowsand SEVER
1 Iz az lollows:, On North: Showroom Mo, Five Hundred | Hundred
Z; On South; Others Property; On Eastern: Onky) Fifty Dnly)
Passage and 0.1.5; On West: Road.

Tha description of the property that will be put up for sake is in the Schedule. Movable
arficlesHouse hodd inventory # any lying inssde.and within secerad assel as describied
above shall nol be available lor sake long wilh sacuréed 3ssel unbl and unless
speciicady described m auction sale notice, The sale wi® also be stepoad If, amaunt
dua as aforasaid, interest and costs (including the cost of the sale) are tenderad 1o the
Widhorized Officar’ or proof Is-glven to his satisfacton that the amownt of sech secured
gebt, interest and costs has been paid. Af the sale, the public generally is invited to
submit their tender personaly. No officer or other person, having any duty to perform i
connection with this sale shall, howewver, directly ar inderactly bid for, acquire or attiempt
1o acquire any interast in the property sold. The sale sha® be subject to the rufes!
condifions préscrbad under the SARFAES Act, 2002. The E-auction will take place
through portal hitps://BidDealin on 09th Day of October, 2025 bebwaen 2.00 PM to
3.00 PM with unlimited exiension of 10 minutas each. All the Bids submitied for the
purchase of tha property shall be accompanied by Earnas! Mongy as mentioned above
by weay of 8 Démand Drafl favoring the “TATA CAPITAL LIMITED™ payabla at Suraf,
Inspecton of the property may be dohe on 26th Day of Seplember, 2025 balvwaen
11,00 AM 15 5,00 PM,

Mote: The inlending bidders may contact o Tata Capital Limited at Mobile
Mo. +91-B691005238 / Authorized Officer Mr. Somnath Bamne, Email id-
somnath.bamned@tatacapital.com and Mobile No.- +91- 9860797877,

For defaied terms and conditions of the Sale, please referte the Bnk provided in secured
creditor’s website, Le. hitpu/www.tatacapital.com/content/dam.tata-capital/pdi/e-
auction/icisl/D4th-E-Auction-Sale-Notice-Newspaper-Publication-Bharatbhai-B-
Dav-6881662 pdi

Flace: Morbi, Gujarat Sd/-, Authorized Dfficer,

Date: 12-09-2025 Tata [:aEilal Limited

’ [T] =

admeazuning Bult-up Area 28,26 5q irs. and Super Buif-up Aras 61 23 59 Mes. Boundares: North - :IC') NAMES‘(“:ODAANDADEECSHSH?: :3:';2:"5'1 S (s g ] E = DESCRIPTION OF MOVABLE PROPERTY 3%
QTS and Flat mo, 205 e sifuated, South - OTS and Sub Plot No, 221 -5 siuated, East - 0TS, E = E Z3 w
icommen Passage and Flal fo, 205 ang sfaabed, Wesl - 0TS and Land beaing B.5.Mo. S5Paki = g az E = = a3
siluated 3 e
3. | Borrower: MR DAL BAGIRALARAKHA | 24012025 |Rs.18,38,925 52 -[Rupees | |[Al [B] [C] (D] [E] [F]

S0 ALARAKFIABHAI Fossession | Eightaen Lakh thirty eighl 1. |Loan Account Nos. 0D110443 / n +_ i3 |VendorName : Radhe Products

Co-Borrawer (3] : Mr SAMAAAMAD Disbe thousand nine hundred ard LN0017840 S o S |AssetDescription : CNC HOLE CATING .

ALIBHA) 0060z | wenty five and filty two paiss 1. Aadi Enterprise (BORROWER) o S =i [MACHINE SIZE 20MM X 30MM Q9

Agreement No: GJJ0S18EM Dated : Oy as an 24 12055 2. Dharaviya Chirag & Bharatkumar e G 2 : Invoice Dated : 12.04.2018 ,',_gg

26.01.2023 : Dharviya (CO-BORROWER) registered | R [* 2 & 3z
Dascription of the property : In Jamnagar City Within The Area OF Jamnagar Municipal Comparatian, entity address located Plot No. 49, Digvijay 0 H ~ &
&n Mevkanda Read, Orignally The Land OF RS Mo, B60Pak 5 Admessuring 2792500 Sq. Mis Plot, Opp. GEB Gate. Nr. Momai Pan, ~ 2

Jamnagar - 361006 and residential address

located at PIot No.23, Gokulnagar Near Chamunda Pan,Behind Shyamnagar, Jamnagar 361006

2. | Loan Account Nos. 0D114841 /
LN0018032

1. Aarti Enterprise (BORROWER)

2. Dharaviya Vinodbhai & Dharviya
Pushpapen (CO-BORROWER)
registered entity address located at Indira
Road, Goktrl Nagar, Jakatnaka, Patel E,state, Street

0 ||Invoice No.: 1

28.01.2025

Rs
59,44,251.47 /-
as on 28.01.202

Vendor Name : Amit Engineering

i |Asset Description : Titan Cast CNC Horizontat
5 [Machining Center

Location: Patel Estate, Street No. 4, Opp. Dharma
Enterprise Gokul Nagar, Jamnagar - 361001

7-Sep-2025
PHYSICAL

Nr Sandhiya Pul Jamnagar — 361004

4, DIhanna Enterprise NI Same and at their residential address located at Dwarkesh-3, Plot No. 168/1,

Date : 12/09/2025 Place GUJARAT

Authorised Officer : M/s Mintifi Finserve Private Limited

respectof sums awing taus
Date : 28,08, 2025, Place : Surat

“ SB I slate Bank Of India : Zrd Floar, Aameakang Betingss Centre, Opp ALDA
| Water Tank, Satyamev Hospital Road, Chandkhada, Ahmedabad - 382 424
[Appendix 4 - [RULE - § (1)] POSSESSION NOTICE {For Immavable Property]
[Under Rula B{1) of Secarity Interest (Enforcement| Rules, 2002]

| Wheraas, The urderssgnad being the autharized officer of the STATE BANK OF INDIA, HODME
(LDAN CENTRE, CHANDKHEDA (RACPC-EAST), ard FLOOR AAMRAKUNJ BUSINESS
| CENTRE, DPP AUDA \WATER TANE, SATYAMEV HOSPITAL RDAD, CHANDKHEDA,
|AHMEDABAD under the Securitization and Aeconstriction af Financial Assets and
| Enforcament of Security Interest Act, 2002 [Act Mo. 54 of 20EZ) end in exercise of powers
| conorred under section 13 (12} read with rule 3 of the Securnity intorest {Enforcament) Rules,
i.’.-'!l]ﬂi izsuad 8 damand notice datad 01,07, 2025 calling upan tha Mrs. Krishna Jignesh Patal
| to repay tha amaunt mentioned in the nobice being of Rs. 2,40,29,416/- [Rupees Two crore
| Farty lakch tweenty-nina thousand for hundred sixtean only] &z on 30.066.2025,

| Thee Barrower having failed o repay the amount, notice is hieseby given Lo the barrower, legal
| higirs |kmown —unknown), legal representatives (known — unknowen|, guarantor and the
|public in general that the undersigred has taken symbolic /physical possession af the
| praparty described hergin belew in exencise of powess conferred oo himdher under saction
| 13440 of the saut Act readwith rule 8 of the Secumty Intarest (Enlorcesmaent] Rubas, 2002 cathis
{ 8th day of the month September of the year 2025,

| Thie borrowver Guaramor and the pulhs o general i hereby cautiomed mol 10 deal vath the
| praparty and sny dealings with tha propenty will be suhject to the charge of the STATE BANK
|OF INDIA, HOME LOAM CENTRE, CHANDKHEDA (RACPC-EAST), 3rd FLOOR
| AAMRAKUN. BUSINESS CENTRE. OPP AUDA WATER TANK, SATYAMEV HOSPITAL
|ROAD, CHANDEHEDA, BHMEDABAD for an amourd of Rz, 2,40,29.4168/- [Rupees Two
| erare forty lakh terenty-aine thasand fowr handred sixteen only) and further interest fram
| date 40.06.2025, cost, ete.

| Theraon. The borrowwar's attentionis invited to prowisions of sub-section {3) of seation 13 of the
| At In respectof time available, to rmdeem the secured assets

Description of Property

* Flat/BungalowFat Bumber: A-101 « Schame: HARI OB TOWER = Revenue Survey No.0
= TP Schemea Number: 3%« FP Mumbser; 061 +2 = Mouje: KOCHARAB + Sub-Registration
District: AHMEDABAD « Registration District: AHMEDABAD

Boundaries of the Property

Plot/Flat No. East West Narth South
A-101 | Seciety Space | Flatno. A102 5"’*“;‘;1“‘“““ TP Road
PLACE : Ahmedabad Authorised Officer
DATE : 09,08, 2025 [State Bank of India)
FORM &
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insolvancy and Bankmuptcy Board of India
iInsohvancy Resohdion Process for Corporaba Persons) Requlations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
CYPET TECHNOLOGIES INDIA PVT, LTD.
RELEVANT PARTICULARS
are o e by | ypot Technologies India Pvt. L.

2 | Date of incorperation of corporale debtar | 13.12.2018
Register of Companies, Ahmedabad

3 [ Authonty urdes which comporle

dentar & moorporabed | redistiensd

4 | Corporale Idandity Mo, [ Limited Liabdity
Idenification No. of corparats dabior

5 | Address of fhe registered office and
principal office (if any) of

oorparate gebior

U0 0G 20 16FTCO84503

Reg, Office : 34-A, Akshar Industrial
Park, Opp. Zydus Cadila, 3arkhe| Bavla
Highway, Changodar, Ahmedabad,
Sanand, Gujarat, India - J82213

§ | Insakency commencement dase in 10,08, 2025
respact of corporate deltor
7 | Estimated date of choswre of msobaency (9.03.2026

resOUlon process

g | Mame and r-ugts'.rélji:\n rumber of the
nscivency professional atling as nleim
raselution prodessional

Mir. Mukesh Laddha
IBBIIPA-001IP-P-02T1212022-2023 114155

Difice Mo, 311, 3nd Flooe, Pratik Mall, Koba-

Gandhinagar Highway, Near Swaminanan
dham, Gandhinagar, Guparat - JE2421,
mukeshladdhesiredifmall. cam

Odffice Mo. 381, 3nd Floor, Pratik Mall, Baba-
Gandhinagar Highway, Near Swaminangan
dham, Gandhimagar, Gujarat - 382429,
cirp.ctipl@gmail.com
11| Last date for submigsion of claims 24,00 2025
12| Crasses of creditars, if @y, uncer HA
clacse (b of sub-sechion {GA) of
secton 29, ascenalned by the intenm
resolution professional
13| Names of Isorvency Professionals MA
dentified to el & Authonsed
Represeriabig of crediors ina dass
[Three names for each dass)
14 (2} Relevant Forms and A
(b} Detais of authorized representatives
are avakable at |
Mofice is hereby given that tha National Company Law Tribunal, Ahmedabad has ondened the
commancemant af a corporate insalvency resclulion process of the Cypet Technologies
Irtia Pl Lodl. o 10.09.2025,
The creditors of Cypet Technologias kndia Pt Lid. ars herebly caliad upon o submit their
claime with proof on or before. 24.09,.2025, (0 the inledm resoluton professional at the
addrass meantioned aganst entry Mo, 10
The firancial creditors shafl subomit Bueir clams with proof by electronic means anly, All other
credifors mey submit the claims with procd in person, by post or by eleciranic means.
Submizsion of false or misleading proofs of clalm shall attract penalties.
Mr. Mukesh Laddha

Intarim Resolution Professional

Reg. No. IBEUPA-DO1/IP-P-02T12/2022-2023/14155

U | Adcess i g=mall of (e interim
resolution professional, as regestaned
vailh 1k Bigard

10| Address and a-mall 1o be =ad for
comesponoenca with the inserim
resgalution professianal

Date - 12.09.2025

Place : Ahmedabad  AFA No, AATA41550213 11225107 354 Valld up 1o 31122025

You are alsa lisble to pay hurther contracioal rate of inberest on the above amount from 10,08, 2025 tll reafzation. Since entire amount (5
pwardug, you are Also habds to pay penad mterest & % poa (simple intenest), Please note that tha Bank has calculated and claimed penal
interest of 2% poac {simple interasth, (2], As you are aware, you have committed defaults in payment of interestInstallments on sbove
fans/outstandings for the moath anded 12.05.2025 and thereatter, {3) Consequant upon the defaults committed by you, your loan
acoount his been classified asnon-performing asset on 10,08, 2025 (mention date of classfication & NPA) in sccordance with the Beserve
Benk of India directivas and guidalines, In spite of our repeated requests and demands you have not repaid the cverdue loans inclsling
mierest thereon., {4). Hawving regard to your inability to meet your lizabifities in respact of the credit facilities duty securad by various
securifivs mantioned inpara 1 above, and classificatson of your account a5 a nan-parforming ssset, we hereby give you notice under sub-
secton {2) of secton 13 of the Secunitisation and Recongiruction of Financial Assets and Enforcement of Security Interest Act, 2002, and
cell upan you ta pay in full end discharge your Babdities to the Bank apgreqgeting Rs. 22,31,168.34 /- 4 un applied interest Fram
18/08/2025 4+ Legal & other Expenses as stated in para 1 above, within 60 days from the date of this notice: We furthar give you nofice
thisd falleng pagment of the sbove amaunl wath interest 8 the date of payment, wie shall b fres ta aoergise 88 o pry of the rgghits under sub-
sacton |4) of section 13 of the sald Act, which please note., |5}, Please note that, mterest will contmise to accnie &t the rates specified in
pafa 1 ahaye for aach credit faciity wntil payment in full., {B). We inwita wour attention to sub-section 13 of tha aid Actin terms of which you
are harrad fram transfarring any of the secured essets rabarrad tooin poara 1 above by way of =alg, lease of othenwise (odber than m the
ordinary course of busmess), withcut obtaining aur prior wiitten congent. We may add thal nen-compiance with the above provision
comtained in section 13(13] of the said Act, 15 an offenca punishahle under section 29 of the Act., (7). We further imvite your attention to
soh section (8) of section 13 of the said Act in terms of which you may redeem the secured assats, if the amount of dues together
with all costs, charges and expenses incurred by the Bank is tendered by you, at any time before the date of publication of notice
for pubilic aectionnwiting guotationstender jprivate treaty. Please note that after publication of the notice as above, your right to
redeam the secured assats will not be available., {8}, Please nate that this demand notica is without prejudice 1o and shall not be
constrieed o5 weaver of any other nights ar ramedies which we may hove, including withaut imitagion, the rght tomake furthes demands in

S,
Authorised Officer, Bank of Barada, Surat

HOUSING FINANCE LIMITED

and property details mentioned below.

SR. 1.BORROWER(S) NAME
NO. 2. OUTSTANDING AMOUNT
1. 1-Mr. Haribhai Ashabhai Sandhiya

("Borrower")
2- Mrs. Ramiben Ashabhai Sandhiya
3- Rayde Ashabhai Sandhiya
4-Bhuvabhai Ashabhai Sandhiya (Co-
borrower)
LOAN ACCOUNT No.
LNCGHJAMHL0000001326(OLD)/
51200000497192 (New) and

bearing R.S. No.

0000498009(New) village Ramnagar,

Rupees 40,06,287 /- (Rupees Forty
Lacs Six Thousand Two Hundred

along with applicable future interest. West: Plot No. 107

APRI GLOBAL CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office .. 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
Circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 ((6) and 9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of which has been taken by the
Authorised Officer of Capri Global Housing Finance Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and “"Whatever there is” on dates below mentioned,
for recovery of amount mentioned below due to the Capri Global Housing Finance Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount

DESCRIPTION OF THE

MORTGAGED PROPERTY
All Piece and Parcel of an agricultural land| OF EMD
476/paiki
admeasuring 16690.00 sq. Mtrs., PROPERTY INSPECTION
Kambhaliya Area Development Authority| 1, E-AUCTION DATE:
have sanctioned layout plan and as per 30.09.2025 (Between 3:00
the layout plan caption property was = " ’
divided into 171 plots and converted into| P-M. to 4:00 P.M.)
non agricultural residential plots by the 2. LAST DATE OF
order of collector of Jamnagar known as
Shivam Society -2. Out of these plots, pUBMISSION OF EMD WITH
plot No. 151 admeasuring plot area 55.25 KYC: 29.09.2025
LNCGHJAMLA0000001330(0ld)/5110 sq. Mtrs. Together with construction, at| 3. DATE OF INSPECTION:
Sub District|27.09.2025
Kambhaliya District Devbhumi, City
Dwarka, Gujarat-361305 , Bounded as
follows:- North: Plot No. 150, South: Plot
Eighty Seven Only) as on 17.04.2025 o, 152, East : 7.50 Mtrs. wide road ,

'1. DATE & TIME OF E-AUCTION 1. RESERVE PRICE
2. LAST DATE OF SUBMISSION 2. EMD OF THE PROPERTY
| 3. INCREMENTAL VALUE

RESERVE PRICE:

|Rs. 9,90,000/- (Rupees Nine
Lacs Ninety Thousand Only).
EARNEST MONEY DEPOSIT:
Rs. 99,000/- (Rupees
Ninety Nine Thousand Only)
INCREMENTAL VALUE:
Rs.5,000/- (Rupees Five
Thousand Only)

1,/ 3. DATE & TIME OF THE

TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

submission of bid/s.

participating in E-Auction Sale- - in the Loan Account No.

necessary proof in respect of payment of all taxes / charges.

22. The decision of the Authorised Officer is final, binding and unquestionable.

Place : GUJARAT Date : 12-Sept-2025

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Housing Finance Limited Secured Creditor's website i.e. www.caprihomeloans.com/auction

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.

2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before

4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contact no. 079-68136880/68136837), Mr. Ramprasad Sharma Mob. 800-002-3297/79-6120 0559. Email: ramprasad@auctiontiger.net,.

7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Housing Finance Limited" on or before 29-Sept-2025.

9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Housing Finance Limited Regional Office 9th floor, BBC Tower, Broadway Business Centre, Near
Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-380009 latest by 03:00 PM on 29-Sept-2025. The sealed cover should be super scribed with “Bid for
(as mentioned above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Housing Finance Limited, Regional Office 9th floor, BBC Tower, Broadway Business Centre, Near Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad,
Gujrat-380009 and the Service Provider for getting declared as successful bidderin the E-Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) within 24 hour of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Housing Finance Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again put to sale.

16. At the request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) (if applicable) and submit TDS certificate to the Authorised officer and the deposit the
entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within
such other extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the

20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.

23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24 Please note that movable items lying (if any) in the property is not offered with this sale.

25. For further details and queries, contact Authorised Officer, Capri Global Housing Finance Limited: Mr. Jeet Brahmbhatt Mo. No. 9023254458.

26.This publication is also 15 (Fifteen) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such
cases. Inorderto ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Sd/-

(Authorised Officer) Capri Global Housing Finance Limited

e

o ©

epaper.financialexpress.com

=
00 @

Ahmedabad



si1yaiifcaAd VS 24

HEIMIE, YSUIR, dl. A2 AR, 0RY q'3

vl NVIDC Limited
imite

N@E (A Government of India Enterprise)

- Khanij Bhavan’, 10-3-311/A, Castle Hills, Masab Tank, Hyderabad-500028

Corporate Identity Number (CIN) — L13100TG1958G0I001674

CONTRACTS DEPARTMENT
E-Tender Notice (Open Tender Enquiry for Domestic Bidding)

Tender Enquiry No: HO(Contracts)/NMDC/UMLMSS/2025/275, Dated: 11.09.2025
NMDC Limited, A “NAVARATNA” Public Sector Company under Ministry of
Steel, Govt. of India, invites online bids through MSTC Portal from experienced
domestic bidders for the work of Selection of System Integrator (Sl) for
Implementation of Unified Mine Logistics Management and Surveillance System
(UMLMSS) at Donimalai Complex (DIOM, KIOM & Pellet Plant) for 5 years on
Design, Build, Finance, Operate and Transfer (DBFOT) Basis.

The detailed NIT and Bid documents can be viewed and / or downloaded from
11.09.2025 to 10.10.2025 from following website links;

1. NMDC website — https://nmdcportals.nmdc.co.in/nmdctender

2. Central Public Procurement portal — https://www.eprocure.gov.in/epublish/
app and search tender through tender enquiry number

3. MSTC Portal - portal https://www.mstcecommerce.com/eprocn/

For accessing the bid document from MSTC portal, bidders to visit MSTC

website (use Microsoft Edge browser for compatibility) and search Tender Event

No. NMDC/Head Office/Contract/22/25-26/ET/345.

The bidders are requested to submit their bids online through MSTC Portal. The

details of submission of bid through online are given in NIT. The Bidders on

regular basis are required to visit the NMDC's website/CPP Portal/ MSTC Portal

for corrigendum, if any, at a future date.

For further clarification, the following can be contacted —

Executive Director (Works), NMDC Limited, Hyderabad, Fax No. 040 — 2353
4746, Telephone No. 040 — 23532800, email: contracts@nmdc.co.in.

For and on behalf of NMDC Ltd
Executive Director (Works)

NMDC Limited

(A Govt. of India Enterprise)

‘Khanji Bhavan’, 10-3-311/A, Castle Hills, Masab Tank,
W[ Nleled Hyderabad-500028. CIN : L13100TG1958G0I001674

WORKS DIVISION CONTRACTS DEPARTMENT
E-Tender Notice (Open Tender Enquiry for Domestic Bidding)
Tender Enquiry No: HO(Contracts)/NMDC/ICCC/2025276 Dated 11/09/2025
NMDC Limited, A “NAVARATNA" Public Sector Company under Ministry
of Steel, Govt. of India, invites online bids through MSTC Portal from
experienced domestic bidders for the work of Establishment of Inte-
grated Control and Command Centre (ICCC) and Implementation of
CCTV Surveillance System along with PA System at HO, Bacheli, Kirandul
& Donimalai Complexes on Design, Build, Finance, Operate and Trans-
fer (DBFOT) basis for the period of 5 years.

The detailed NIT and Bid documents can be viewed and / or downloaded
from 11,/09/2025 to 10/10/2025 from following website links;
1.NMDC website https://nmdcportals.nmdc.co.in/fnmdctender
2.Central Public Procurement portal https://www.eprocure.gov.in/
epublish/app and search tender through tender engquiry number
3.MSTC Portal https://www.mstcecommerce.com/eprocn/

For accessing the bid document from MSTC portal, bidders to visit MSTC
website (use Microsoft Edge browser for compatibility) and search
Tender Event No. NMDC/Head Office/Contract/1/25-26/ET/346.

The bidders are requested to submit their bids online through MSTC
Portal. The details of submission of bid through online are given in NIT.
The Bidders on regular basis are required to visit the NMDC's website/
CPP Portal/ MSTC Portal for corrigendum, if any, at a future date.

For further clarification, the following can be contacted — Executive
Director (Works), NMDC Limited, Hyderabad, Fax No. 040— 2353 4746,
Telephone No.040 — 23532800, email: contracts@nmdec.co.in.

Executive Director (Works)

o~ BHARAT FORGE LIMITED
. CIN : L25209PN1961PLC012046
KALYANI Regd. Office : Mundhwa, Pune Cantonment,

Pune-411 036, Maharashtra, India
Ph. No.: 91-20-6704 2777 / 2476 Fax No.: 91-20-2682 2163

E-mail.: secretarial @bharatforge.com Website : www.bharatforge.com

NOTICE TO SHAREHOLDERS
UPDATE YOUR RECORDS. PROTECT YOUR DIVIDENDS & SHARES.

The Investor Education and Protection Fund Authority (IEPFA), Ministry

of Corporate Affairs (MCA) has initiated a 100 Days Campaign -

“Saksham Niveshak” from July 28, 2025 to November 06, 2025 for

the benefit of investors.

In this context, shareholders of Bharat Forge Limited who may have

unpaid or unclaimed dividends, or whose KYC, bank mandate, nominee

or contact details are not updated, are encouraged to take advantage

of this campaign to secure their rightful benefits and avoid transfer of

their dividends and shares to |EPF.

For assistance, please contact our Registrar and Transfer Agent - M/s

MUFG Intime India Private Limited, C 101, 247 Embassy, LBS Marg,

Vikhroli (W), Mumbai — 400 083

Tel: +91 810 811 6767 | Email: rnt.helpdesk@in.mpms.mufg.com

Or write to the Company at secretarial@bharatforge.com

KYC forms are available on the Company’s website:_https://www.

bharatforge.com

Shareholders are advised to act within the campaign period to

safeguard their dividends and shares from being transferred to IEPF.
For Bharat Forge Limited

Tejaswini Chaudhari

Company Secretary and Compliance Officer

Membership No. A18907

Place: Pune
Date : September 11, 2025
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¢ INDIA GLYCOLS LIMITED

CIN: L24111UR1983PLC009097
Regd Off:- A-1, Industrial Area, Bazpur Road, Kashipur - 244713, Distt. Udham Singh Nagar, Uttarakhand.
Phone: +91 5947 269000/269500, Fax: +91 5947 275315/269535
E-mail: compliance.officer@indiaglycols.com; Website: www.indiaglycols.com

Notice to Shareholders
100 Days’ Campaign - Saksham Niveshak

Notice is hereby given to the Shareholders of India Glycols Limited (‘the Company”)
that in pursuance to the letter dated 16 July, 2025 issued by Investor Education and
Protection Fund Authority (“IEPFA”), Ministry of Corporate Affairs (‘MCA”), the Company
has initiated a 100 Days’ Campaign - “Saksham Niveshak” from 28" July, 2025 to 6"
November, 2025, with an objective to create awareness among the Shareholders to
update their KYC details (i.e. PAN, bank mandates, contact information & nomination
and specimen signature) and to claim any unpaid/unclaimed dividends.

Shareholders may note that pursuant to the provisions of the Investor Education and
Protection Fund (IEPF) Rules, equity shares on which dividends remain unclaimed
for a continuous period of seven years are mandatorily liable to be transferred to the
IEPF. In order to avoid such transfer, Shareholders are advised to claim their unpaid/
unclaimed dividends, by submitting the requisite documents to the Company’s Registrar
and Share Transfer Agent namely MCS Share Transfer Agent Limited at 179-180,
37 Floor, DSIDC Shed, Okhla Industrial Area, Phase I, New Delhi - 110020 (‘RTA");
e-mail at admin@mcsregistrars.com.

Further, it has been observed that dividends remain unpaid primarily due to non-updation
of KYC details. Shareholders are requested to update their KYC as follows:

I. For shares held in demat form: Contact your Depository Participant (DP).

Il. For shares held in physical form: Submit the applicable ISR forms along with
supporting documents to the RTA:
The Forms are available on the website of the Company at https:/www.indiaglycols.
comy/shareholders-communication/and also on the website of RTA at www.mcsregistrars.
com/downloads.php.
Details of unpaid/unclaimed dividends are available on the website of the Company at
https://www.indiaglycols.com/compliances/.
Shareholders are requested to note that w.e.f. 15 April, 2024, SEBI has mandated that
the Shareholders, who hold shares in physical mode and who have not updated the
KYC information/documents in their folio shall, inter-alia, be eligible to get dividend only
through electronic mode after updating the KYC information’s/ documents in their folio.
For any clarification, you may contact the RTA at the above mentioned address/e-mail or
the Company Secretary at Head Office at Plot No. 2-B, Sector-126, Noida-201304, District
Gautam Budh Nagar, Uttar Pradesh, e-mail at compliance.officer@indiaglycols.com.
For India Glycols Limited
Sd/-

Place : Noida, U.P.
Date : 11.09.2025

Ankur Jain

Head (Legal) & Company Secretary
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSE ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT
CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. THIS PUBLIC ANNOUNCEMENT IS NOT
INTENDED FOR PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

A

HRS ALUGLASE

HRS ALUGLAZE LIMITED

(Formerly Known as HRS Aluglaze Private Limited)
Corporate Identity Number: U28113GJ2012PLC069653

Our Company was originally incorporated as “HRS Aluglaze Private Limited” a private limited company under the provisions of Companies Act, 1956,
vide Certificate of Incorporation dated March 30, 2012, issued by Registrar of Companies, Gujarat, Dadra and Nagar Havelli. Subsequently, our
Company was converted into a public limited company pursuant to special resolution passed at Extra-ordinary General Meeting by the shareholders of
our Company held on August 7, 2024, and the name of our Company was changed to “HRS Aluglaze Limited”. A fresh Certificate of Incorporation
consequent upon conversion from a Private Limited Company to Public Limited Company dated October 8, 2024, was issued by the Registrar of
Companies, Central Processing Centre. For further details of our Company, see “General Information” and “History and Certain Corporate Matters” on
pages 71 and 185, respectively of the Draft Red Herring Prospectus.
Registered Office: 601 W-1, 6th Floor, New York Timber Street, Opp. PSP House, B/H. S.G. Highway, Ambali Road, Jodhpur,
Ahmedabad - 380 058, Gujarat, India. Telephone No:+91 79 26306595; Website: www.hrsaluglaze.com; E-Mail: info2024@hrsaluglaze.com;

Contact Person: Siddhi Mangal, Company Secretary and Compliance Officer

PROMOTERS OF OUR COMPANY: RUPESH PRAVINBHAI SHAH, PINKY RUPESH SHAH AND HRISHIKESH RUPESH SHAH.

DETAILS OF THE ISSUE

INITIAL PUBLIC ISSUE OF UP TO 58,00,000 EQUITY SHARES OF FACE VALUE OF % 10/- EACH (“EQUITY SHARES”) OF HRS ALUGLAZE LIMITED
(“THE ISSUER” OR THE “COMPANY”) FOR CASH AT A PRICE OF % [*] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF 2 [*] PER EQUITY
SHARE) (THE “ISSUE PRICE”), AGGREGATING TO  [*] LAKHS (“THE ISSUE”), OF WHICH [¢] EQUITY SHARES OF FACE VALUE OF % 10/- EACH
FOR CASH AT A PRICE OF 2 [] /- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF 2 [¢] /- PER EQUITY SHARE AGGREGATING TO 2 [e]
LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET MAKER TO THE ISSUE (THE “MARKET MAKER RESERVATION PORTION”). THE
ISSUE LESS THE MARKET MAKER RESERVATION PORTION i.e. NET ISSUE OF [¢] EQUITY SHARES OF FACE VALUE OF 2 10/- EACH AT A PRICE
OFz[e]/- PEREQUITY SHARE INCLUDING A SHARE PREMIUM OF % [*] /- PER EQUITY SHARE AGGREGATING TO 2 [¢] LAKHS IS HEREIN AFTER
REFERRED TO AS THE “NET ISSUE”. THE ISSUE AND THE NET ISSUE WILL CONSTITUTE UPTO [] % AND [#]%, RESPECTIVELY, OF THE POST
ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARES IS 2 10/- EACH. THE ISSUE PRICE IS [] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE
BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM, AND WILL BE ADVERTISED IN
ALL EDITIONS OF [] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [¢] (A WIDELY CIRCULATED HINDI
NATIONAL DAILY NEWSPAPER) AND [e] EDITION OF [] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE
REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED OFFICE IS LOCATED), EACH WITH WIDE CIRCULATION, AT LEAST TWO
WORKING DAYS PRIOR TO THE BID/ISSUE OPENING DATE AND SHALL BE MADE AVAILABLE TO THE SME PLATFORM OF BSE LIMITED (“BSE”)
FOR UPLOADING ON THEIR RESPECTIVE WEBSITE IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS”).FOR FURTHER DETAILS KINDLY
REFERTO CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 308 OF THE DRAFT RED HERRING PROSPECTUS.

This Issue is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as
amended (“SCRR”) read with Regulation 253 of the SEBI ICDR Regulations, wherein not more than 50 % of the Net Issue shall be available for
allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs”, the “QIB Portion”), provided that our Company, in consultation with the
Book Running Lead Manager, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR
Regulations (“Anchor Investor Portion”), of which one-third shall be reserved for domestic Mutual Funds, subject to valid Bids being received from
domestic Mutual Funds at or above the Anchor Investor Allocation Price. In the event of under-subscription, or non-allocation in the Anchor Investor
Portion, the balance Equity Shares shall be added to the Net QIB Portion (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for
allocation on a proportionate basis only to Mutual Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate
basis to all QIBs, including Mutual Funds, subject to valid Bids being received at or above the Issue Price. However, if the aggregate demand from
Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the
remaining Net QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Net Issue shall be available for allocation on a
proportionate basis to Non-Institutional Investors wherein (a) one third of the portion available to Non-Institutional Investors shall be reserved for
Applicants with Application size of more than two lots and up to such lots equivalent to not more than 2 10 lakhs; (b) two third of the portion available to
Non-Institutional Investors shall be reserved for Applicants with Application size of more than % 10 lakhs; and (c) any unsubscribed portion in either of
the sub-categories specified in clauses () or (b), may be allocated to Applicants in the other sub-category of Non-Institutional Investors; and not less
than 35% of the Net Issue shall be available for allocation to Individual Investors, who applies for minimum application size in accordance with the SEBI
ICDR Regulations, subject to valid Bids being received at or above the Issue Price. All potential Bidders (except Anchor Investors) are required to
mandatorily utilize the Application Supported by Blocked Amount (“ASBA”) process providing details of their respective ASBA accounts, in which the
corresponding Bid Amounts will be blocked by the SCSBs or by the Sponsor Bank under the UPI Mechanism, as the case may be, to the extent of
respective Bid Amounts. Anchor Investors are not permitted to participate in the Issue through the ASBA process. For details, see “Issue Procedure”
on page 324 of the Draft Red Herring Prospectus.

This public announcement is made in compliance with Regulation 247 of the SEBI ICDR Regulation along with Notification no.. F. No.
SEBI/LADNRO/GN/2025/233 dated March 3, 2025 and Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements)
(Amendment) Regulations, 2025, to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements,
receipt of requisite approvals, market conditions and other considerations, to undertake initial public offering of its Equity Shares pursuant to the Issue
and has filed the DRHP dated September 11, 2025which has been filed with SME Platform of BSE Limited (“BSE”).

In relation to above, the DRHP filed with SME platform of BSE Limited shall be made available to the public for comments, if any, for a period of at least
21 days from the date of such filing by hosting it on the respective websites of the Stock Exchange i.e., BSE Limited at www.bseindia.com, website of
the Company at www.hrsaluglaze.com and the websites of the Book Running Lead Manager to the Issue i.e., Cumulative Capital Private Limited at
www.cumulativecapital.group ("BRLM"). Our Company hereby invites the members of the public to give comments on the DRHP filed with BSE with
respect to disclosures made in the DRHP. The members of the public are requested to send a copy of their comments to BSE and/or to the Company
Secretary and Compliance Officer of our Company and/or the BRLM and/or Registrar to the Issue at their respective addresses mentioned herein below
inrelation to the Issue on or before 5:00 p.m. onthe 21st day from the aforesaid date of filing the DRHP with BSE.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the issue unless they can afford
to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before taking an investment decision in the issue.
Fortaking an investment decision, investors must rely on their own examination of our Company and the issue, including the risks involved. The Equity
Shares in the Issue have not been recommended or approved by the Securities and Exchange Board of India (“SEBI”), nor does SEBI guarantee the
accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific attention of the investors is invited to “Risk Factors” on page 30 of
the Draft Red Herring Prospectus. Any decision to invest in the Equity Shares described in the DRHP may only be made after the Red Herring
Prospectus (“RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from
the DRHP. The Equity Shares, when offered, through the RHP, are proposed to be listed on the SME Platform of the BSE Limited.

For details of the main objects of our Company as contained in its Memorandum of Association, see “History and Certain Corporate Matters” on page
185 of the Draft Red Herring Prospectus. The liability of the members of our Company is limited. For details of the share capital, capital structure of our
Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them of our
Company, please see “Capital Structure” beginning on page 84 of the Draft Red Herring Prospectus.
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CUMULATIVE CAPITAL PRIVATE LIMITED PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED | HRS ALUGLAZE LIMITED

(C-321, 3rd Floor, 215 Atrium Co Op Premises, 9 Shiv Shakti Industrial Estate, J. R. Boricha Marg, | 601 W-1, 6th Floor, New York Timber Street,
Andheri Kurla Road, Hanuman Nagar, Andheri (E), |Lower Parel East, Mumbai - 400 011, Opp. PSP House, B/H. S.G. Highway, Ambali
Mumbai - 400093, Maharashtra, India. Maharashtra, India Road, Jodhpur, Ahmedabad - 380 058,
Telephone: +91 981 966 2664 / Telephone: +91 810 811 4949 Gujarat, India.

+91773 811 4494 E-mail: newissue@purvashare.com .
; ) . - : Telephone: +91 79 26306595
E-mail: contact@cumulativecapital.group Website: www.purvashare.com E-mgil: info2024@hrsaluglaze.com

Website: www.cumulativecapital.grou Investor Grievance: newissue@purvashare.com | yyepsite: wwwhrsaluglaze.com
Investor grievance: Contact Person: Deepali Dhuri, Compliance Officer | gontact Person: Siddhi Mangal, Company
investor@cumulativecapital.group SEBI Registration Number: INRO00001112 Secretary and Compliance Officer

Contact person: Swapnilsagar Vithalani .
Konial Hlaroh Sty 0 / CIN: U67120MH1993PTC074079 CIN: U28113GJ2012PLC069653

SEBI Registration Number: INM000013129
CIN: U64910MH2023PTC414974

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP dated September 11, 2025.

HRS Aluglaze Limited

On behalf of the Board of Directors

Sd/-

Place: Ahmedabad Siddhi Mangal
Date: September 11, 2025 Company Secretary & Compliance Officer

HRS Aluglaze Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and
other considerations, to undertake an initial public Offer of its Equity Shares and has filed the DRHP dated September 11, 2025 with Stock Exchange. The
DRHP shall be available on the website of the Stock Exchange i.e., BSE Limited at www.bseindia.com, website of the Company at www.hrsaluglaze.com
and the websites of the Book Running Lead Manager to the Issue i.e., Cumulative Capital Private Limited at www.cumulativecapital.group. Potential
investors should note that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section entitled
“Risk Factors” on page 30 of the Draft Red Herring Prospectus. Potential investors should not rely on the DRHP filed with the Stock Exchanges for making
any investment decision, and should instead rely on the RHP, for making investment decision.

The Equity Shares have not been and will not be registered under the U.S. Securities Act of 1933 (the “U. S. Securities Act”) or any state securities law in
United States, and unless so registered, and may not be offered or sold withinthe United States, except pursuant to an exemption from, orin atransaction
not subject to the registration requirements of the U. S. Securities Act and applicable U.S. state securities laws. This announcement has been prepared
for publication in India and may not be released in the United States.

This announcement does not constitute an offer of securities for sale in any jurisdiction, including the United States, and any securities described in this
announcement may not be offered or sold in the United States absent registration under the US Securities Act of 1933, as amended, or an exemption
from registration. Any public offering of securities to be made in the United States will be made by means of a prospectus that may be obtained from the
Company and that will contain detailed information about the Company and management, as well as financial statements. There will be no public offering
of the Equity Shares in the United States.
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